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nann under ARS. the banks are «ligi)l« for 
rarmanoeupio 75% of their bans.

(b) and (c). The ceiKng on the projects 
eNgible for assistance under the Single 
Window Scheme of SIOBI has been raised 
fioffl Rs.10 laidis to R s ^  teMis and that on 
vvoiking capital component of loan from Rs.5 
lakhs to Rs.10 lakhs. The Scheme is at 
present operated through State Financial 
Corporatnns (S f ^ )  and twin function In
dustrial Development CorporatkMis (IDCs). 
However, the extenskm of the Scheme for 
operatkm through banks is under examina- 
tkmofSIDBI.

(d) Equity type assistance under ttw 
Natnnal Equity Fund Scheme is available to 
new units with a ceiKng of Rs.10 lacs of 
project cost in the smaB scale sector k>cated 
in areas having a populalkMi of upto 5 lakhs 
and for the rehabiHtalkm of sick units in the 
small scale sector tocated in areas having a 
populatkm upto 15 lakhs. The Natnnal 
Equly Fund Scheme is nowoperated through 
an SFCs as Wei as Banks. Although the 
Single Window Scheme is currently oper
ated through State level Corporatkms only, 
SSI promoters seeking term k)an sosistance 
from banks are also eKgiMe to avail of assis
tance under the Natkxial Equity Fund in 
respect of pR^ects invoMng capital outlays 
upto Rs.10 lakhs.

(e) Government has incorporated the 
enhancement in the size of projects eKgble 
for assistance under the Single Window 
Scheme and the Natkxial Equity Fund 
Sdwme in thenew-poKcy measures for small, 
tiny and village enterprises announced on 
August 6,1991.

0) Does not arise.

Demand for Five Judtelal Distrtets bi 
Delhi

7D1S. SHRIMORESHWARSAVE:Wil 
the Minister of LAW. JUSTICE AND COM
PANY AFFAIRS be pleasod to stale:

(a) whether there Is any demand from 
the Dehi High Court Bar Assodatkm for 
divMing Delhi into five judnial districts; and

(b) if so, the actkMi taken or proposed to 
be taken in this regard?

THE MINISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Government is of the view that 
the Interest of litigant pubik: of Delhi shouM 
be the main criterion in effectkig changes. 
Accordingly, the Government b actively 
conskiering bringing measures for imple* 
mentatkm of the proposal of bVurcatkm of 
Delhi into five judicial districts and also 
another proposal for raising of pecuniary 
jurisdictbn of Delhi Courts.

FJ.R. Filed by OBI on ST. Kttts Bank 
Account Case

7016; SHRI BRAJAKISHORE 
TRIPATHY;
SHRI MOHAN SINGK:

WntheMinisterofFiNANCEbepleased 
to state:

(a) wrhether a F.LR. was filed by the 
Central Bureau of Investigatkm against cer
tain person lorpractteing misrepresentation, 
fraud eto. in St. Kitts Banks Accounts;

(b) if so, what is the fate of that F .IR ;
and

(c) whether enquiry is gokig on that 
F.l.a?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE. (SHRI RAMESH- 
WAR THAKUR): (a) Yea. Sir.




